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(b) The Associations represent their pro-
blems and difficulties to Government from time 
to time by means of letters and also in their 
discussions at various levels. 

(c) Depending on the types of problems 
presented by the Associations and the examina-
tion which those matters require, replies to the 
Associations are sent as expeditiously as 
possible. 

(d) The information is being collected and 
will be laid on the Table of the House. 

Incurable Crippling Disease caused by 
Florides in Drinking Water 

2640. SHRI H. M . PATEL: Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state : 

(a) whether there have been complaints 
from certain States that people residing in 
some areas are suffering from an incurable 
crippling disease, fluorosis, caused by excessive 
amount of florides in drinking water ; 

(b) if so, the main points of the complaint ; 

(c) whether Government have conducted 
any study in this regard ; and 

(d) if so, the result ofthe study made and 
the steps taken or proposed to be taken by 
Government to assist the State Government to 
fight the disease ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. KISKU): (a) and 
(b). No complaints have been received, but it 
is known that fluoride content of drinking water 
is in excess in some parts of India and it can 
result in a disease called fluorosis. Symptoms 
which can be definitely associated with natural 
chronic fluorine intoxication of human beings 
are the typical changes in the teeth and 
skeletal system. In case of teeth, the enamel 
is chipped off. The characteristic symptoms 
of skeletal fluorosis are stiffness of the back and 
difficulty in performing natural movement such 
as turning the neck or squatting on the floor. 
The chest loses is moqility and breathing 
becomes abdominal. Deformities are often 
present. The patients complain of a generalised 

fleeting pain all over the body and a tingling 
sensation in the extremeties. 

(c) The Government have not conducted 
any study, but the Indian Council of Medical 
Research and the Central Public Health 
Engineering Research Unit at Nagpur have 
conducted studies in Punjab and Andhra 
Pradesh respectively. 

(d) The study undertaken revealed that the 
incidence of skeletal fluorosis in general increas· 
ed with the increase in fluoride content of 
water. But this observation was not universally 
applicable. The incidence of skeletal fluorosis 
was greater in poor people doing hard manual 
labour. It was also more in males and in older 
age group. It was also observed that when the 
source of water containing high fluoride was 
replaced by that of low fluoride content, the 
condition of the patient with neurological com-
plications showed improvement. 

No State Government has approached the 
Government of India for assistance in fighting 
the disease. 

Implementation of Bonus Act in Sindri 
Fertilizers 

264 1. SHRI SAROJ MUKHERJEE: 
SHRI JYOTIRMOY BOSU: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state : 

(a) whether the Bonus Act is implemented 
in Sindri Fertilizers, Bihar ; and 

(b) if not, the steps taken by Government 
to implement the same ? 

THE MINISTER OF 
AND CHEMICALS (SHRI 
{a) Yes, Sir. 

(b) Does not arise. 

PETROLEUM 
P. C. SETHI) : 

Implementation of Recommendations of 
Wage Board for Heavy Chemical and 

Fertilizers by Sindri Fertilizers 

2642. SHRI A. K. SARA : Will the Minis-
ter of PETROLEUM AND CHEMICALS be 
pleased to state : 

(a) whether the Sindri Fertilizers has not 
implemented the recommendations of Wage 
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(b) if so, when these recommendation* win
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THE MINISTER OF PETROLEUM 
AND CHEMICALS {SHRI P. C  SETHI):
(a) and <b). Tbe recommendations of the 
Wage Board for Heavy Chemicals and Fertffir. 
m i  could not be implemented in the Sindri 
Unit because the -workmen were opposed to its 
implementation. The reason tor »uch opposi­
tion was that the scales of pay and the formula 
of fixation in the new scales evolved by the 
Wage Board were lesi attractive as compared 
to the existing scales in the Fertilizer Corpora­
tion. The Corporation, therefore, arrived at a 
separate settlement with the recognised union 
of Sindri Unit agreeing to tbe continuance of 
the present pay scales and to revise the scales 
of pay if the Third Pay Commission for Central 
Government employees does so.
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Fertlllaer F artiriss In West Bengal

2645. SHRI DINEN BHATACHARYYA: 
WU1 the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) whether a large number of applications 
for expansion of Chemical Fertiliser Factories 
in Went Bengal are lying with Government; 
and

(b) if so, tbe reasons for not granting 
permission to the concerns ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P. C. SETHI) s
(a) No application for expansion of fertilizer 
factories in West Bengal If pending.

(h) Does notarise*

ProirMoa of Caettfttfte* in cartons  Sedats 
eCQhandUgaeli

2646. SHRI A. N. VIDYALANKAR; 
Win the Minister of WORKS AND HOUSING 
be pleased to state:

(a) whette it ha^ been brou^it to the 
^notice of Government that many fccftltiet 

envisaged at die time of the (Oaftniagtof*




